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Statem ent

Statemn.t shvuing namr.s o f  Directors M oilin g  to Scheduled CastejScheduled Tribe on the Baords or
Directors o f  17 Nationalised banks.

S . N o .  o f  t h i - B u n k  N a m e  o f  th e  D i r e c t o r  W 'h eth er  b e lo n g s  to
Scheduled Caste/ 
Scheduled Ti ibt.s

I. Central Bank of India . . Shri Dayarambhai Jr.mn.adas 
Vaisiuiav

Scheduled Caste

2. Hunk of India . . . . Shri Jaidev Baghel Scheduled Tribe

3- Punjab National Bank . . Dr. Bhanu Prasad Pandva Schedulcfl Caste

4- Baa 4: of Baruda . . . , Shri Bhag Singh Scheduled Gastr

5' I’ iiJj.b and Sind Hank . . Sint. Jamnna Solanky Scheduled Caste

6. Gaic.ra Hank . . . . Dr. N.D. Kamble Scheduled Caste

7- Uitji *<t Bank of India . , . Shri Horen Jone^ R ’Jeen Scheduled Tribe

8. Dm.,. Iia.uk . . . . Shri Kalidas Parmar Scheduled Caste

<>■ Syi initiate Bank . . . . Dr. Ishwar G. Chavau Scheduled Caste-

10. Utiiiitt Hank of fruli;. . . Dr. K.D. V’asava Scheduled Tribe

1 r. Allnhahad Bank . . . . Shri Dinesh> Chandra Barman Scheduled Tribe

12. Tn î.in Bank . . . . Shri A. Ponnutlurai Scheduled Tribe

*3- Haul; of Maharashtra . . Shri Ramesh Jivan Baitsod Scheduled Caste

14. Indii.n Over.ras Hank , . Shri Ram Charaui Scheduled Caste

' 5- Corpnalion Bank . . . Shri T. Babu Master Scheduled Caste

16. Xrw Bank df India . . . Shri Da id at Rani Xrgi Scheduled Tribe

17- Oriental Hank of Commerce . Shri Nareudra Pralap Singh Scheduled Trilie

Acqatsitiow of the Property of Sanchaita 
for 1 Equitable Distribution among Deposi-

tors

8176. PiRQF. RUP C H A N D  P A 1.: Will 
the Minister of F IN A N C E  he pleased 10 
state:

(a ) whelhej the Stale Government of 
West Benya[ has suggested to the Union 
Government the enactment o f a law to en-
able the Centre for the acquisition o f the 
properly o f the Scnch;iii:i for equitable dis-
tribution among (he depositors;

(b ) if so, whether Government are 
going to introduce a Rill in this behalf in 
this session o f Parliament;

(c )  if not. the reasons therefor; and

(d ) measures being thought o f by the 

Central Government to protect the inte-

rest o f the depositors o f the Sanchaita?

TH E D E PU TY  M IN ISTER  IN  TH E  
M IN IS TR Y  OF F IN A N C E  (SH RI JAN-
A R D H A N A  PO O JA R Y ): (a ) to (d ).
The State Government o f West Bengal has 
forwarded a copy o f a special law enacted 
in 1948 by the then State Government of 
Mysore for consideration whether a simi-
lar law could be enacted by the Central 
Government in relation to M/s Sanchaita 
Investments o f Calcutta. This proposal, 
alongwith other matters arising out o f re-
cent judgement of the Hon’ble Supreme 
Court, is being examined, in consultation 
with the Ministry o f Law.




